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that an issue. The fact is this that the
gravest misuse of the media was done during
the Janata regime against the rules of the
law, against the provisions of the Act,
against the law relating to the defamation
and all kinds of baseless allegations wecre
levelled against the Congress leaders, even
when no FIRs were registered relating (o
the same. So, I do not want to get into
that again. Let us forget about it.

PROF. SATYASADHAN CHAKRA-
BORTY : 1 would like to know from the
hon. Minister whether it is a fact that in
the last Panchayat elections in West Bengal,
the Chief Minister addressed only one mect-
ing and that was not covered by the Door-
darshan. 1 would also like to know whe-
ther it was a fact that all the meetings addre-
ssed by the Congress leaders were covered by
the media like Doordarshan, A.L.R., etc.

SHRI H.K.L. BHAGAT : This ques-
tion was discussed in the Rajya Sabha in
detail. ' I do not, at the moment, remember
whether the Chief Minister’s speeches were
covered by the TV or not but what I know
is that the Chief Minister’s speeches were
covered by some media. 1 had said it
clearly. 1do not recollect whether TV had
covered his speeches or not. Now, regard-
ing the injustice being done to the CPM
Party, I would like to submit that that ques-
tion was gone into at length and according
to the information available with me, 1
would certainly say that no injustice was
done to the ruling CPM Party in West
Bengal in regard to the coverage of Pancha-
yat elections.

(Interruptions)

PROF. SATYASADHAN CHAKRA-
BORTY : I want to know whether the
hon. Minister would assure us that all these
points would be considered.

MR. SPEAKER : He will go into that.

Export condition for FERA drug
Companies

*3. SHRI BANWARI LAL : Will the
Minister of CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) the export conditions imposed in

KARTIKA 24, 1905 (SAKA)

Oral Answers 22

respect of regularisation of capacities of the
FERA drug companies ;

(b) whether these are too harsh and
unrealistic as described by the affected units
and whether it would not be in the interest
of exports of drugs to make the export
conditions more liberal ;

(c) whether exports are more important
today than sticking to the notion and norms
of capacity regularisation ; and

(d) if so, whether Government will con-
sider to change the policy in the matter, if
necessary, taking a practical view of the
issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) to (d). In the case of bulk drugs,
wherever considered necessary, export obli-
gations ranging between 10% and 25% of
the additional capacity regularised/recog-
nised have been imposed. On formulations,
the export obligation generally imposed is
509 of the actual production beyond the
highest actual production level during the
three years ending 31st March 1977 or the
licensed capacity whichever is higher. This
has been done in view of the Government
decision that wherever considered necessary,
a suitable export obligation will be imposed
on FERA and MRTP companies in respect
of the whole or part of the additional bulk
drugs or formulation capacity recognised/
regularised. Although a drug industry
Association and a few FERA drug com-
panies have represented on this matter, no
proposal to change the Government decision
is there at present.

st aHAIA AR ;AT WEIRA, AR
999 T HEAfeEHT FATT AZY AT | WA-
A 7= ST FTAT TG AATA FT FTE FI [F
w1 &2 & wfsarzal o faasai #13@y
% fau gz &1 F1% SR a1 41 7 gfg a7y
oY ar geat F47 fTd1Z 4 & IaEy F4r
fagrfea o ?

SHRI R.C. RATH : Sir, this expo 1t
obligation has been there to protect the
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indigenous industry both in the private
sector and the public sector. This export
obligation is there for such items where we
have sclf-sufficiency to meet the domestic
consumption and this is being done with the
purpose to protect the industries both in
the private sector and the public sector who
are new entrants.

= FAATA A@® - qeAE wErEw, HA
az SrAaT Fgr A fae @11 &7 FY wizargan
F1 g FA F fau g9z A1 A% F927 ga0s
€ oY, afz gi, a1 saat Far fraE 2 7

| AT IIIF WAt (o awea wws) -
qag F1 THEY £ FHET AZ FATE AL Z 1 T
fafazdY 3t st Facifeq #72 vaFr OF
qT THATAT FII@ TG g1 A IR
sy frE 72% 41 21 577 7 3T frnid &
a wasefzr 74 #1 Af3d 9T 39 0%
frarT g

SHRT N.K.SHEJWALKAR : What I
have understood from the reply given by the
hon. Minister is that they want to give spe-
cial protection to indigenous manufacturers.
If 1 am right, with the present provisions of
FERA, the major investment is of the Indian
nationals. Secondly, one more point has to
be taken into account ; there are several
factories and companies of Indian people
which are working abroad also. Can there
be a discrimination on the point whether
one is a FERA and another is a non-FERA
company ? Or should the criteria be whe-
ther the viability of the particular unit to
make profits and to make good exports
is there. This is a matter of principle which
should be decided. Secondly, what was the
report of the technicians in this connection,
as to what sort of criteria should be there
for export ?

SHRI R.C. RATH : This is not done
only to protect the Indian sector, but this is
being done in regard to the items where we
feel that Indian sector is able to meet the
domestic consumption, and therefore suit-
able export obligation is there. The word
‘suitable’ is there for such of the items where
the local producers are able to meet the indi-
genous needs,
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SHRI N.K. SHEJWALKAR : I can
understand that, but how do you fix up the
percentage 7 Itis 25%, 30%, 409 and 50%
in some cases.

SHRI VASANT SATHE : The policy
regarding production of drugs by various
sectors, as the House is aware, the last time
it was formulated and accounced, was dur-
ing the Janata regime when hon. Shri Bahu-
guna was the Minister. We are continuing
with that policy. The guidelines etc. are
all well laid down. Now a new Advisory
Council under the IDR Act for drugs and
pharmaceuticals as recommended by the
Hathi Committee has been announced and
established by the Government. We have
formed groups of that Jarger body. They
are going into details of the entire policy
since 1978 onwards, and when they come up
with their recommendations, we will be in a
position to place new policy guidelines to
encourage indigenous industry, small scale
industries, curb the multinationals etc. All
these things will be gone into at that time.

SHRI NAWAL KISHORE SHARMA :
Because of certain malpractices by the multi-
nationals and in order to protect the indige-
nous drug industry, the Government of India
appointed Hathi Committee and during Janata
regime, the Hathi Committec recommenda-
tions were accepted and a policy statement
was laid on the Table of the House. We are
guided and the Government is also guided
by the Hathi Committee recommendations
as laid in the House. I don’t think that the
Government can deviate from that policy.
There are pulls and pressures which are
brought on the Government. May I, there-
fore, request the Minister whether he would
assure the House that the Hathi Committee
recommendations as put before the House
would be completed in letter and spirit and
there will be no deviation in the name of
export obligations ?

SHRI R.C. RATH : There is no ques-
tion of deviation and there is absolutely no
scope for the dilution of the Hathi Com-
mittee Report, as accepted by the Govern-
ment.

SHRI NAWAL KISHORE SHARMA :
What Tasked is an assurance that you
should not succumb to pressures and pulls,
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SHRI R.C. RATIHl : As you know in
democracy pulls and pressures are part of it.
But we are not going to succumb to any pre-
ssures and pulls.

SHRI H.N. BAHUGUNA : From which
corner are they there 2 Who are the peo-
ple who have exert those pressures on you ?
Please name them ?

SHRI R.C. RATH : These are at the
corner from the other end.

(Interruptions)
Legislation for Construction Labourers

*4. SHRI CHITTA MAHATA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that Government
propose to introduce a legislation in the
present of Parliament for the im-
provement of working conditions of cons-
truction labourers scattered all over the
country ; and

Sess'on

(b) if so, what are the details in this
regard and steps taken so far in the matter
of improving working conditions of constru-
ction labourers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR! DHARMAVIR) :
(a) Yes, Sir.

(b) The details are being worked out.

SHRI CHITTA MAHATA : Sir, the
answer given by the Hon. Minister is within
two lines. But, Sir, if you go through the
sorrows and miseries that are being under-
gone by the Indian construction workers
inside as well as outside the country, parti-
cularly in the Gulf countries, the answer
will not be completed even in one hundred
crore of lines. So,1 would like to know
when the Hon. Minister is expected to get
the details and before completion of the
details, will he consult the trade unions
like the AITUC and others which are pres-
sing hard for it ?

oY erRaENT : eer 5, orar fF §Y g7
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fzort o aga wiver &Y ga% ary § afqaawy
HIAH AT AT § AT IHHT QA AN Y
A1 21 9gh as Asge gfaal & aaRa
FIA T 9YT 2, IAF FTAIT FIT F AIZ
a1 z19z gamar war 3 ) & gugar g fr fawe
wfaey & aga M &1 29 28 FHT AT
37 # 3afeaa g ’

SHRI CHITTA MAHATA :
much time will
specific time.

Sir, how
be taken ? Please give

ot qHEIT ;. giFagY, g @qEr ar
arqa A& g, afFa gu ga 73 5 g9
qqd F dfqaq qawa aF cqa0 a1 9% |

SHRI XAVIER ARAKAL : Sir, 1
welcome the step taken by the Government.
Nevertheless, 1 would like to submit that
any legislation should not be an obstacle or
hindrance to the mobility, migration and
immigration of casual workers. What 1
have in mind is that recently we had a
bitter experience of such a legislation in the
matter of nurses and para-medical person-
nel, who wanted to go abroad, specially
from Kerala. Therefore, my first submis-
sion is that if a Legislation is brought in,
it should not be an obstacle to the very
mobility of these workers.

Second point for submission is that in
Kerala, there is a novel scheme embarked
upon and I would like it to be incorporated
in the Legislation. It is Kettidam Nirmala
Tozhilali Scheme—Self-financing Insurance
Scheme. I would like to know whether that
will be incorporated when this legislation is
brought in ? This is very vital, Sir. There-
fore, will I get a reply from the Minister on
these ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : Sir, the Hon. Member has
put a question.

MR. SPEAKER :

question ?

Is it a suggestion or a

SHRI VEERENDRA PATIL : Sir, the
Hon. Member is under the impression that





